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MR.  CHAIRMAN : It docs not  arise out 
of this question.   Next question. 

TAKING   OVER   OF  TEXTILE   MILLS  IN   THE 
COUNTRI 

*92.    SHR1 CH1TTA BASU : 
KUMAR1 SHANTA VASISHT : 
SHRI KALYAN ROY : SHRI M. 
K. MOHTA : SHRI N. G. GORAY 
: SHRI T. V. ANANDAN : SHRI 
G. GOP1NATHAN NAIR : 

Will the Minister of FOREIGN TRADE 
 be  pleased  to state : 

(a) the names of textile mills in various 
States which remained closed till June, 
197J; 

(b) the reasons for their closure; and 

(c) the steps taken by Government to re-
open them through State and Central 
Government agencies ? 

THE MINISTER OF FOREIGN 
TRADE/   (SHRI L. N. 
MISHRA) : (a) to (c) A statement is laid on 
the Table of the House. 

  



11 Oral Answers [RAJYASABHA]      to Questions 12 

 



13 Oral Answers [22 JULY 1971]      to Questions 14 

 



15 Oral Answers [RAJYA SABHA] to Questions 16 

 



17 Oral Answers (22 JULY 1971] to Questions      18
 

 

SHRI CHITTA BASU : Out of a total of 
31 textile mills in West Bengal 22 textile 
mills have already stopped work .throwing 
out of employment more than 28,000 work-
ers of West Bengal. The Textile Enquiry 
Committee in the year 1967 recommended 
certain measures, including uniformity of 
freight rates for cotton from different cotton-
producing areas, equalisation of the price of 
cotton as in the case of steel and coal and 
exemption of sales tax on the yarn made 
and delivered to mills. May I know from the 
hon. Minister why all these recommendations 
for the revival of the textile industry in West 
Bengal were not accepted by the 
Government ? In view of the fact that the 
textile industry in West Bengal has some 
special problems to face, will the 
Government of India assure the House that 
certain crash programmes will be taken up 
for the rehabilitation of the textile industry 
in the State of West Bengal ? 

SHRI L. N. MISHRA : In West Bengal 
about 16 mills have been closed involving a 
labour force of about 18,086. We have set 
up a special organisation some time in April 
last and I will try to give some details which 
will meet the purpose of a crash programme 
as indicated by Mr. Chitta Basu. The 
Industrial Reconstruction Corporation of 
India has been registered on the 12th April 
1971 as a company under the Companies 
Act at Calcutta. Although the Corporation 
will have an all-India character, to begin with 
the Corporation will attend to the urgent 
problems in and around Calcutta in the 
eastern region. The Corporation will deal 
with the urgent industrial problems of 
Calcutta and eastern India, especially 
problems relating to the rehabilitation and 
revival of sick and closed industrial 
concerns. Later on the coverage will be 
extended to the whole country. A major 
portion of the Corporation's work 
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is likely to consist in providing risk and loan 
capital on soft terms so as to enable early 
revival of units. The Corporation will 
actively pursue activities in other fields such 
as restructuring of companies, labour-
management problems, change in product 
mix and other related matters. In addition to 
financing functions, it will take up other 
functions such as promoting and establishing 
companies, executing schemes for rehabilita-
tion of units securing of foreign currency 
loans and development of infra-structure 
facilities where necessary. We feel that this 
new organisation will be able to meet this 
problem of West Bengal and Calcutta. The 
problem is really very difficult and a large 
number of workers have been rendered 
unemployed and we want to pay special 
attention  to  these areas. 

SHRI CHITTA BASU : My first question 
has not been answered—what are the rea-
sons for not accepting the recommendations 
of the Textile Inquiry Committee of 1967 ? 
What are your objections to the acceptance 
of the  recommendations ? 

SHRI L. N. MISHRA : There is no 
question of not accepting the recommenda-
tions. This was a question of all-India 
character also. If we do something for West 
Bengal, similarly we will have to do for 
other States also. In Maharashtra the 
problems are there, in Gujarat the probtems 
arc there, in north India the problems are 
there and we thought we should have a body 
which would embrace all the problems of 
India and that is why we have set up a 
special body, and it is going to meet the 
present requirements of West Bengal also. 

SHRI CHITTA BASU : He is avoiding the 
question. The question was very explicit. 
Certain recommendations were made by the 
Textile Inquiry Committee which include 
uniformity of freight rates for the cotton 
from the different cotton producing areas, 
equalisation of prices of cotton as in the case 
of steel and coal and exemption of sales-lax 
on the yarn. These were the very specific 
recommendations of that Committee.    It  
was for the 

revival of the textile industry of West Ben-
gal. It was not meant for all India, it was 
exclusively constituted to go into the special 
problem of West Bengal and the} made 
certain special recommendations. Why were 
not those special recommendations accepted 
by the Government ? 

MR. CHAIRMAN : Mr. Minister, will 
you  kindly supplement  your answer '.' 

SHRI L. N. MISHRA : I do not know 
why Mr. Chitta Basu has special love for 
that special Committee. I have already said 
thai this body which we have constituted in 
April last, four months back, is all 
embracing in character, it is much more 
elaborate and it has got much bigger 
functions and much more resources at its 
disposal. 

SHRI BHUPESH GUPTA : Sir, on a 
point of order. It is not a matter of Mr. 
Chitta Basu having special love for a 
special Committee. 

SHRI L. N. MISHRA : He was saying 
that. 

SHRI BHUPESH GUPTA : The hon. 
Minister's love may be cosmopolitan. The 
Committee was appointed specially to go 
into the question in West Bengal. 

MR. CHAIRMAN : There is no point of 
order. 

SHRI BHUPESH GUPTA : But on what 
ground the recommendations were rejected 
? 

MR. CHAIRMAN : He is answering the 
question.   Please sit down. 

SHRI BHUPESH GUPTA : He will 
answer  this  question ? 

MR. CHAIRMAN : Please sit down. 

SHRI BHUPESH GUPTA : But where do 
we stand ? Will he answer the question ? 
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MR. CHAIRMAN :  He has not com-
pleted the answer. 

SHRl BHUPESH GUPTA :  I  have to 
wail   for   its  completion ? 

 
SHRI BHUPESH GUPTA : On a pri-

vilege. Sir. You may disallow a question. 
But once you allow a   question   .   .   . 

 
SHRI BHUPESH GUPTA : If you have 

disallowed the question, I can understand it. 
But since you allowed the question, let him 
answer it. 

MR. CHAIRMAN : He is answering. 
Why are you   unnecessarily interrupting ? 

SHRI L. N. M1SHRA : 1 have heard 
Mr. Bhupesh Gupta. Mr. China Basil 
used the word 'special'. 1 also said in 
some other way. The main point was 
that that Committee's recommendation was 
confined to i he problems of West Be 
But      Mr. Bhupesh      Gupta and 
others know (hat -the textile industry is of 
an all-India character and we have similar 
problems in other Suites also. If we had 
accepted the recommendations of that 
Committee, it would have been difficult for 
us to apply them in the other Slates. That is 
why we thought of a body which could have 
an all-India character, which could meet the 
problems of other Stales too. That is why 
we v\ent in for this Committee which has 
been registered in April. All the problems 
that arise out of the present situation in 
West Bengal will be met through this 
organisation. 

So far as meeting the problem is con-
cerned, there should be no anxiety on that 
account. We will give first preference to 
West Bengal and then we will go to the 
other States. 

SHRl CH1TTA BASU : He has even 
now not clarified my point. Anyway, I want 
to put another supplementary as my right. 

MR. CHAIRMAN : You have taken so 
much time. 

SHRI CH1TTA BASU : May I know 
whether he is aware of the fact that only 
two cases have been taken up by the In-
dustrial Reconstruction Corporation up till 
now ? Would he make special arrangements 
so that at least in the matter of taking up the 
textile units which have been closed in 
West Bengal the Industrial Reconstruction 
Corporation will make certain special 
endeavour and special programme ? 

SHRI L. N. MISHRA : It is a special and 
exclusive body set up to look into the 
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problems arising out of the present situation 
in West Bengal and in some other States. It 
is going to have a crash programme. It has 
got the support not only of our Ministry but 
also the Finance Ministry and the Reserve 
Bank, and I can assure the House that there 
will be no difficulty as far as finance is 
concerned. The workers will get back to 
their work. Two mills cannot be started in 
West Bengal because they have to be 
scrapped. 

KUMARI SHANTA VASISHT : May I 
know, Sir, whether after bringing back 10 
health some of these mills they would be 
handed back to the mill owners or taken over 
permanently ? 

Further, may I know whether the 
Government will examine the question of 
the mill owners withdrawing the money 
from these mills and floating it somewhere 
else ? 

SHR1 L. N. MISHRA : The hon'ble 
Member is correct that the funds of many of 
the mills have been frittered away by the 
management. That is why many of the mills 
have been brought to this position. In the 
course of my reply to the Budget Demands 
in the Lok Sabha I stated that we are 
proposing to take over these mills. After 
their economic position improves we will 
take them over permanently. We have no 
intention of returning those mills to those 
people who have spoiled or destroyed them. 

SHRI BHUPESH GUPTA : Very good. 

SHRI KALYAN ROY : As the Minister 
stated, a ghastly situation has developed in 
the textile industry in West Bengal. May I 
know whether it is 16 mills which have been 
closed down or it is 21 mills ? Is it not a fact 
that the Industrial Reconstruction 
Corporation which has been set up in 
Calcutta is more for looking into the facts of 
closure in relation to engineering and other 
industries? But we have on an all-India basis 
a National Textile Corporation. Its 
Chairman is sitting here. I accuse the 
Chairman of the National Tex- 

tile Corporation of deliberately following a 
vindictive policy to strangle the textile 
industry in West Bengal in collusion with 
the Birlas. None of the Birla mills have 
been closed down; they are being expanded   
.   .   . 

MR. CHAIRMAN : Put your question, 
please. 

SHRI KALYAN ROY : Is it not a fact 
that the Birlas in collusion with the National 
Textile Corporation is strangling the textile 
industry in West Bengal, and why till today, 
out of the 21 textile mills which have been 
closed down, not one has been taken over by 
the National Textile Corporation which has 
taken over mills after mills in ail other 
States ? 

SHRI L. N. MISHRA : Sir, this is not fair 
to the National Textile Corporation. The 
National Textile Corporation has so far 
taken over 28 mills all over the country. In 
West Bengal also two mills have been taken 
over. 1 will give the names. They are the 
Bengal Textile Mills Ltd., Cosim-bazar, 
West Bengal and the Bengal I Fine Spinning 
and Weaving Mills Ltd. The reports of 
investigation committees are under 
examination. The Managing Director of the 
National Textile Corporation had been to 
Calcutta recently. He met the Industry 
Secretary and also the Director of Industries. 
They are going to examine a number of 
mills. They will not hesitate to take over 
some of the mills of West Bengal. There is 
no question of discrimination so far as West 
Bengal is concerned. I will again assure the 
House that I will ask the National Textile 
Corporation to take over as many mills as 
possible. 

SHRI KALYAN ROY : Not one mill has 
been taken over by the National Textile 
Corporation in West Bengal. 

MR. CHAIRMAN :  Mr. Mohta. 

SHRI M. K. MOHTA : May I ask the 
hon. Minister whether it is not a fact that 
one of the main reasons why so many mills 
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all over India have closed down is the lack 
of any preventive measures on the part of 
the Government such as timely import of 
cotton or cotton development programmes 
in the country of adequate export incentives 
for the export of yarn and cloth or even 
financial assistance to marginal units to 
prevent them from becoming sick '.' Is it not 
a fact that neither the banking sector nor the 
financial corporations under the public sector 
are today wil l ing to extend adequate credit 
to the textile mills so that marginal mills 
may become healthier instead of becoming 
sick ? If so, what is the Government's policy 
in future in this regard ? 

SHRI ARJUN ARORA : It does not 
arise. 

SHRI M. K. MOHTA : Sir, how does it 
not arise '.' I would like to submit that part 
(b) of the question relates to the reasons for 
their closure. 

AN HON. MEMBER : It was Mr. Arjun 
Arora who said it. 

SHRI M. K. MOHTA : Oh, I am sorry. 1 
thought it was a remark from the Chair. 

SHRI S, R. VASAVADA : Sir, I want to 
make a personal explanation because an 
allegation has been made against me. 

MR. CHAIRMAN : No, no. 
SHRI   ARJUN   ARORA :   He   cannot 

speak here as the Chairman of the NTC. 

SHRI BHUPESH GUPTA : Sir, Mr. 
Kalyan Roy has said, and rightly so, that he  
is  in  collusion  with  the  Birlas... 

MR. CHAIRMAN : No, no, please sit 
down.    Mr. Goray. 

SHRI M. K. MOHTA : Sir. my question 
has not been answered. 

MR. CHAIRMAN : No, it does not arise. 

SHRI M. K. MOHTA : Sir, I would like 
to submit that part (b) of the original question 
referM to the "reasons for their closure" and 
I am asking whether one of the reasons is 
that preventive measures were not taken in 
time in respect of the two or three items that 
I have mentioned. It arises out of part (b) of 
the main question. 

MR. CHAIRMAN : Yes, Mr. Minister, 
you may reply to the question as modified 
by him. 

SHRI L. N MISHRA : Sir, Mr. Mohta 
wants to know whether we had taken some 
preventive measures before these mills got 
closed down. We have taken measures, and 
Mr. Mohta knows it very well. We have 
provided credit facilities; we have provided 
other facilities under the Industries 
(Development and Regulation) Act. We 
have provided many facilities. In spite of 
these facilities, a number of mills have got 
closed down. So far as financial difficulties 
are concerned, it is a fact that some of the 
mills are experiencing financial difficulties. 
But we have taken up the matter with the 
Ministry of Finance and the Reserve Bank 
and 1 th ink  the problem will  be sorted out 
soon. 

Sir, I would like to add one more thing to 
what I said in reply to Mr. Kalyan Roy. 
Apart from the three mills, the NTC has 
investigate some more mills in Bengal. 
They are Mohini Mills Ltd., Belgharia; 
Arati Cotton Mills Ltd., Dassnagar; Central 
Cotton Mills Ltd., Calcutta; Sodepore 
Cotton Mills Ltd., Sodepore; and Kanoria 
Industries Ltd. So, these eight mills out of 
the 16 are either under investigation or 
investigation in respect of them has been 
completed by the Naional Textile Corpo-
ration. 

SHRI   N.   G.   GORAY :   Sir,   I   would 
like to ask a couple of supplemenlaries on 
part (c). I have gone through the list and a 
quick calculation has highlighted the fact 
that 15 out of all these mills have closed 
down because of labour trouble. Others    
have   closed   down    because   of 



27 Orci! Answers [RA.IYA SABHA] to Questions 28 

financial difficulties. I would like to know 
from the Government whether while esti-
mating the financial position of the mills, 
they go into all the aspects which lead to 
financial trouble, because many mill mana-
gements have been accused of squandering 
away the Provident Fund collections of the 
labour. Will the Government take into 
account the fact that lakhs of rupees be-
longing to (he labour have been squandered 
away and this is one of the reasons why the 
mills get into financial difficulties ? And 
that is one of the reasons why they get into 
financial difficulties. Now what will they do 
about recovering this amount which, as Mr. 
Arora pointed out, runs into crores of rupees 
? That is number one. Number two. I would 
like to know from the Government whether it 
is now the confirmed policy of the 
Government not to hand over the sick mills 
after they have been modernised because 
just now the Minister said that he told the 
Lok Sabha that this would not be done. 1 
want to know whether it is the confirmed 
policy of the Government that these mills, 
once they have been brought up-to-date, 
will not be handed over back to the owners. 

SHRL L. N. MISHRA : So far as the 
recovery of provident fund is concerned, it 
concerns the Ministry of Labour. There is 
an Act for it and the Labour Ministry has to 
proceed according to the Act. So far as our 
side is concerned, we investigate into and go 
into the affairs of the mills, and it is a fact 
that many of the mills have been closed 
down because of the—I will not use a 
strong word—bungling and other things 
made by the management. As regards firm 
policy 1 will read out what I said in the Lok 
Sabha— 

"We arc. therefore, proceeding on the 
basis of the provisions of the Cotton 
Textiles Companies Act and in cases 
where we are investing public funds we 
propose to take them by reconstruction 
and in a few cases by seeking their 
liquidation."' 

This is our decision and no new Act is 
necessary,    no   amendment   is   necessary. 

The Government has powers to take over 
these mills and modernise them and it is in 
their interests that we should take over the 
mills. 

SHR1 T. V. ANANDAN : The answer to 
this question is incomplete. The question is 
about the total number of mills which 
remained closed till June, 1971. The answer 
is, "Excluding mills considered fit to be 
scrapped is 65." May I know from the 
honourable Minister how many mills have 
been considered as scrap and what the total 
number is of the workers and their families 
who are put out of job and are begging in 
the streets of the country ?   That is number 
one. 

MR. CHAIRMAN : Please do not put too 
many questions. 

SHRI T. V. ANANDAN : Please give me 
some consideration. My next question is    .    
.   . 

MR. CHAIRMAN : You are allowed to 
put only one question. 

SHRI T. V. ANANDAN : In one question 
I am putting supplementaries, a, b, c   .    .    
. 

MR. CHAIRMAN : No supplementaries 
to supplementaries. 

SHRI T. V. ANANDAN : It is stated that 
as far as Tamil Nadu is concerned, 16 textile 
mill have been closed. Tamil Nadu is the 
first State which started closing down textile 
mills in 1966. Is it not a fact that because of 
these closures 22.000 families are now 
unemployed ? Is it the way how Prime 
Minister's assurances to the country that 
unemployment will be solved and poverty 
eliminated, are going to be implemented ? 
May I know whether the Tamil Nadu 
Government has also failed to implement 
the recommendations ? Is it not a fact that 
the Chairman of the National Textile 
Corporation has also recommended to start 
some mills but the Tamil Nadu Government 
Has not considered   it.     What    step   is   
the  Central 
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Government going to take to see that all these 
closed mills are reopened immediately and thus 
fulfil the Prime Minister's assurances to the 
country ? 

SHRI L. N. MISHRA : As I said, there are 65 
mills closed and about 83,000 workers are lying 
idle at the moment. About mills in Tamil Nadu it 
will not be possible for me to go into the cases of 
individual mills. As the honourable Member 
knows, when we take over certain mills under the 
National Textile Corporation, the State 
Government has also to make financial 
investment. Fortynine per cent of the investment 
has to be made by the State Government and 51 
per cent by the Union Government. Therefore, 
after the investigation is over and the 
investigating team recommends the take-over of a 
mill by the National Textile Corporation, we 
write to the State earlier because an officer of the 
State Government is also associated with the 
investigating team, and when the State 
Government agrees to make 49 per cent of the 
investment we take over the mill. So far as the 
mills of Tamil Nadu are concerned, when we 
receive the reports'of the investigating team, we 
will write to the State Government and if they 
agree to make an investment of 49 per cent, there 
will be nothing lacking on our part to take over  
these  mills. 

LETTER   FROM   NAXALITE   PRISONERS  FROM 
VISHAKHAPATNAM     JAIL 

*93.    SHRI M. V. BHADRAM :t SHRI 
BHUPESH GUPTA : 

Will the Minister of HOME AFFAIRS/ 1<| 
n&\ be pleased to state : 

(a) whether Government have recently 
received any letter from the Naxalite prisoners 
from  Vishakhapatnam  (AP)  Jail; 

(b) if so, the contents of the letter and how 
many Naxalities are signatories to that letter; and 

fThe question was actually asked on the floor 
of the House by Shri M. V. Bhadram. 

(c) what actii n have been taken b\  I 
eminent thereon 1 

THE MINISTER OF STATE IN THE 
MINISTRY    OF    HOME   AFFAIRS/*^ 

 (SHRI    K.    C. 
PANT) : fa) to (c). No such letter lias been 
received. Government have, however, received 
representations regarding the conditions of the 
undertrial Naxalite prisoners in Vishakhapatnam 
jail. Facts in regard to the matter are being 
ascertained from the State Government. 

SHRI M. V. BHADRAM : The Minister says 
that no letter has been received by the Prime 
Minister. 1 would like to draw the attention of the 
Minister to the fact that there are about 300 
prisoners out of which more than 200 have 
nothing to do with Naxalites. Yesterday it was 
stated in the Lok Sabha that they are prepared to 
have a dialogue with Naxalites in West Bengal. 
That being the case, will he not consider the 
question of accelerating the process of releasing 
them so that these tribal people can go back to 
their villages and counteract the Naxalite 
movement there ? 

SHRI K. C. PANT : As the hon. friend knows, 
these tribals have been arrested for certain 
specific offences by the State Government of 
Andhra Pradesh. It is really for the Stale 
Government to come to a decision on this matter 
and it very largely depends on the nature of 
offences. 1 think my friend will agree that if the 
offences are such as to be called heinous, then in 
that case, the State Government will find it 
difficult to accept this advice. 

SHRI M. V. BHADRAM : The Minister says 
that they have committed heinous crimes. . . 

SHRI  K.  C.  PANT :  I said   if. 

SHRI M. V. BHADRAM : A majority of them 
have been in prison for the last two years and no 
charge-sheet lias been filed so far.    Secondly, 
most of these tribal 


